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Shiri bLakhu Oraon,
Gomas Supsrinisndent
Northern RHaiiway,
Under Staition Jupesrinisngent,

Hathras Junction,

UL .. Appiicant
{By Advooats: Shri 5.K. sSawhney)
Versus
. 3 gnion of india inhrough
ihe Gensrai Manager,
Morihern Railiway,
Barpda nouss,
Mew Osin—-1160017
2. Divisional Rai iway mManager,
Northarn HRaiiway,
At lahabad.
3. Sr. Givisional Commerciai Manaysr,
Morinsrn Naiiway,
Aliahabad. .. Respondsnis
£y P : ey : —- e .
® {By Agvocaie: Shri R.iL. Uhawanl
—.
ORpErR (Oral)
g iy [N mo SO g I
SR, ADIGE. VO 1A}
Aopticant impugns  respondenis’ oraer dated

25 .1.68 {Annexurs A-1) whereby ihe periad from 5.2.0850
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and afier (he enquiry was conciudsd
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commencament  of anquiry)w%th Pibsriy graniad 0 Liem

s [ PR o ST a e pee e [ K R S R o
o Droesd Wil Uns U.E. arresn Tron 1ng slade (o1
ihe issue of charge sheeti.
by (] H 4 o — — b o= T <
3. Admittediy appiicani was r&insiaisd g
. . . Cosm s e L e
sErvice Dy noiice aated i .o .8l L0 Lie pOostT Wi ne
was hiolding befors ihe commencement of ithe enquiry.
4. Appiicant thereatier fiisd C.F. No .
375/87 wcontending that in ferms of ihe JTribunai’'s
oraer iated H5.4.82 ressgondenis wsre resauirsd e
reiease his pay and ailowances for the psricd 5.2.088
4. - 7 v -~ Y — eyl i — 1 - ’
() LA~ - Quring wWoich Jeri oo fe remained [1RAY orF
SETVICE .
5. fhat C.F. was dgismissed by order daisd
2.7.88, wiih ihe observations that Respondsnils  were
. T ST Co . .
regurred 10 gBlErming ns manner N which ihe pasriod

Lo be ireaia”} 3 mccorasnce  wilh  ruies and
instructiions, and in case ihey had 6ol dong 50
airsady, ithey were calisd upon (0 188U §N8CESSaTY




8. Pursuant 1o ihe aforssaid insiruclions
-y 1 . : 5 P 3 - P e e g nnl LIy 3 1540
Respundaenis issusd the imougned orasr daiss £5.7.8Y
wiiich is chafienged in the present U.4.

7. We have hsard appiicanit’s counssi Shir
Sawhney and responcenis’ counssi Shri Dhawan.

5. Shri Drnawan has isken 1| prei iminsry
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enteritain  ithe G.A. as the causs of aciion arcss  at
b . L . , , .

Haibras where tne appitcant was posted, wiiich faiis
iStatetoly the jurisdiction of CAT, Aliahabsd Bench. Ve
ricie  hat  wne Francipal Sench oif the Tribunsd ad
snieriainsd the UG.A. NO . SG6/88 as wsli as ins U.F.
No . 375487 in which one of ihe Kespondenis was ihs
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10, in this connection Shri Sawhney invi (3s

pur atizntion 1o 1he repressniation dalsd
firied by appircant (Annexure A-8}, 11 which aD3plCant
sesks payment of sajary and othsr dues Tor ife period
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worded in ihe Yorm of an appeail i1 is Giear that i
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ihe =sforssaid represeniation gated 5.72.88% as &0
appsat  againsi ins impugned oruer dated do.i.wh and
~ A I P B P - b e . ¢
133088 ov e same Y meEarns yFodseial 1 8a, speak ity
ang reasoned ordar  under cntimation o appiicens
wiihin thnree nontns from ine date of receipt o1 a
copy of inis order. P f oamny grigvancs st i) survives
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(Gr. A. VedavaiiliJ

Member (JJ




